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Central Administrative Tribunal
p r i nc i pa J Bench

O.A. No. 1017 of 2001

New Deih., dated this the 30th Apri l ,

HON'BLE MR. S.R. AD5GE, VICE CHAIRMAN (A)
HON'BLE dr. a. VEDAVALLi, MEMBER (J)

Shri Ganeshi Lai ,
S/o late Shri Shibban Lai,
R/o Vi l lage Garh Khera,
P.O. AtaI i ,
District Faridabad,
Haryana,

Working as TGT (G)
Sarvodaya Vidyalaya,
Noor Nagar, Okhia, New Delhi.

(By Advocate: Shri R.R. Arvind)
Versus

App

2001

1 .

2.

5.

Govt. of NOT of Delhi through
the L.G., NCI of Delhi
Raj Niwas, Sham Nath Marg,
DeIh i ~110054.

The Secretary,
Dept. of Education,
NCT of Delhi , Old Secretariat
Delhi-110054.

Director of Education,
NCT of DeIh i , DeIh i.

Dy. Director of Education,
Dist. South, Defence Colony,
New DeIh i.

Dy. Commissioner of Pol ice,
P.S. N i zamudd i n,
New DeIh i .

ORDER (Oral )

S.R. ADIGE. VC (A)

I i cant

Respondent)

Appl icant impugns Respondents' Memo dated

19,8.99 (Annexure 2) nitiating Departmental

Proceedings under Rule 14 COS (CCA) Rules, 19o5.

2. Appl icant's counsel inforrsK us that

appl icant had submitted a written statement of

X?



defence in October 19Q9 (Annexure 18), but the same

has not been disposed of as yet^and meanwhi Je an

enquiry officer has been appointed to conduct the

p roceed i ngs v i de order dated 12.11.99.

o

3. if these assertions are correct we

dispose of this O.A. at the prel iminary stage itself

with a direction to respondents, to dispose of

appl icant's aforesaid written statement of defence by A

detai led, speaking and reasoned order under

intimation to appl icant within three months from the

date of receipt of a copy of this order, before

proceeding any further with the D.E. initiated

aga i nst app1 i cant.

4. Whi le disposing of appl icant's written

statement of defence respondents wi l l apply their

mind to each of the contentions raised therein.

o 5. If thereafter any further grievance sti I I

survives it wi l l be open to appl icant, to agitate the

same through original proceedings in accordance with

law, if so advised.

6. The O.A. stands disposed of accordingly.

Let a copy of the O.A. be along with this

order. No costs.

{Dr. A. VedavaI I i)

Member (J)

C S.R. Ad i gep
V i ce Cha i rman (A)

kar t h i k


